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Ministry of Finance (Department of Revenue 
and Insurance), under section 33 of the Central 
Excises and Salt Act, 1944: 

(i) Notification G.S.R. No. 301, dated 
the 11th March, 1972, publishing the Central 
Excise (Third Amendment) Rules, 1972. 

(ii) Notification G.S.R. No. 304, dated 
the 11th March, 1972, publish-' ing the Central 
Excise (Fourth Amendment) Rules, 1972. 
[Placed in Library. See No. LT—1580/72 for 
(i) and (ii)] 

(b) A copy (in English and Hindi) of the 
Ministry of Finance (Department of Revenue 
and Insurance) Notification G.S.R. No. 305, 
dated the Uth March, 1972, together with an 
Explanatory Memorandum thereon. [Placed in 
Library. See No. LT—1673/72] 

(c) A copy (in English and Hindi) each 
of the following Notifications of the Ministry of 
Finance (Department of Revenue and 
Insurance), under section 159 of the Customs 
Act, 1962 : 

(i) Notification G. S. R. No. 306, 
dated the 11th March, 1972, together with an 
Explanatory Memorandum thereon. [Placed 
in Library. See No. LT-1579/72] 

(ii) Notification G.S,R. No. 104E, 
dated the 17th March, 1972, together with an 
Explanatory Memorandum thereon. [Placed 
in Library. See No. LT-1671/72] 

(iii) Notifications G.S.R. No. 188-E, to 
192-E, dated the 17th March, 1972, together 
with an Explanatory Memorandum thereon. 
[Placed in Library.  Set No. LT-1671/72] 

(iv) Notification G.S.R. No. 328, 
dated the 18th March, 1972, together with an 
Explanatory memorandum thereon. [Placed 
in Library. See No. LT-1579/72] 

(d) A copy (in English and Hindi) of the 
Ministry of Finance (Department of Revenue 
and Insurance) Notification G.S.R. No. 187-E, 
dated the 17th March, 1972, under sub-section 
(5) of section 4 of the Finance Act, 1971, to-
gether with an Explanatory Memorandum 
thereon. [Placed in Library. See No. LT-
1671/72] 

(e) A copy (in English and Hindi) of the 
Ministry   of   Finance   (Department 

of Revenue and Insurance) Notification G.S.R. 
No. 196(E), dated the 18th March, 1972, issued 
under section 5 of the Inland Air Travel Tax 
Act, 1971. [Placed in Library. See No. LT-
1578/72] 

THE KEROSENE (FIXATION OF CEILING   PRICES) 
AMENDMENT ORDER,  1972 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND CHEMICALS 
(SHRI BALBIR SINGH) : Madam, I beg to lay on 
the Table, under sub-section (6) of section 3 of the 
Essential Commodities Act, 1955, a copy (in 
English and Hindi) of the Ministry of Petroleum and 
Chemicals Notification G.S.R. No. 195 (E), dated 
the 17th March, 1972, publishing the Kerosene 
(Fixation of Ceiling Prices) Amendment Order, 
1972. [Placed in Library. See. No. LT—1662/72.] 

ANNUAL PLAN,  1972-73 
THE MINISTER OF STATE IN THE 

MINISTRY OF PLANNING (SHRI MOHAN 
DHARIA) : Madam, I beg to lay on the Table a 
copy (in English and Hindi) of the Annual Plan, 
1972-73. [Placed in Library. See No. LT—1634/72] 
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